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CP No.80/ALD/2016

Sh. Vaibhav Kaushik, Advocate for the petitioner. Sh. Parv Agarwal, Advocate
for the respondent. Both parties file a joint memo suggesting names of some

mediators to be nominated by this Court.

Having heard the submission of counsel for both parties, we feel that there is
SOme consensus among the parties for nomination of Sh. Anil Kumar, PCS to act as

a mediator.,

Considering this, Sh. Anil Kumar, PCS is hereby nominated/appointed as a
mediator. He shall make effort to bring amicable settlement among the parties and
submit its report so far as the terms and conditions of his appointment as a mediator
Is concern, necessary order follows as to be passed at appropriate stage. Both the
parties are directed to make supply of complete copy of pleadings filed before this
Court to the learned mediator for his perusal and shall provide him all necessary

assistance.
The case is fixed for mediator Report/Progress outcome of mediation.

The matter to be listed on 29" January, 2018.
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